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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.AR. No. 734/84., Dt. of Decision : 3=-8-94.
Me. T. Pepnchalaiah : ' .. Applicant,
Us

1. Sr. Superintanﬂent of Pest Offices,
Cuddapah.

Badyal, Cuddapah Uistricte

3. Sub-Divisional Inspsctor (Postal), |
Cuddapeh South. +« Respondent s.

Counsel for the Applicant. : Mr. S. Ramakrishna Rao

Counssl for tha Respondants : Mr. K, Bhaskar Rao,Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAC : VICE CHAIRMAN

THE HDN'BLE}SHRI R, RANGARAJAN : MEMBER (ADMN,)
iy
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To
1.
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Sr.

The/Superintendent of Post Offices,
Cuddapah.

The

Sub Divisional Inspector (Postal)

Badvel, Cuddapah Dist.

The

Sub-Divisional Inspector (Postal)

. Cuddapah South.

4.\.

5.
6.

One
One

One

One
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copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd.
copy to Mr. KotaBhaskar Rao, Addl ,CGSC.CAT.Hyd.
copy to Library, CAT . Hyd.
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JUDGMENT

*Dt: 3,8.94

(AS PER HON'BLE SHRI JUSTICE V,NEELADRI RAQ, VICE CHAIRMAN)

R

Heard Shri 5, Ramakrishna Rao,

for the applicant and Shri K.Bhaskar Rao,

counsel for the respondents,

learned counsel

2, This CA was filed on 13,6,1994 praying for

regularisation of the services of the applicant as

ED/3tamp Vendor, Nagarajupeta.

3. It is submitted for the respondents that in

pursuance of the notification issued for the post of

ED/Stamp Vendor, Nagarajupeta, Shri J,Jagannadham was

selected and appointed for the said post and he also

joined in the said post on 4,6,1994, Asg such, this

A
OA hxﬁ_beeemeékinfructuous.

4, But,

issual of the notification and selection and appointment

of Shri J.Jagannadham as ED/Stamp Vendor, Nagarajupeta,

if the applicant is aggri

eved by the

this order of dismissal does not debar the applicant

learned standing

to challenge the same by filing a fresh OA under Section 19

of the Administrative Tribunals Act,

5. Accordingly, this OA is dismissed, No costs\\
TY~_5. Q(‘ )«JM
(R, RANGARAJAN) (V.NEELADRI RAO)
MEMBER (ADMN, )

vsn

VICE CHAIRMAN

DATED: 3rd August, 1894,
Open court dictation.
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HYL;ER}\B]‘.J., BE JCH. AT HYLERABAD

Ti’k HON'BLL MLE.JUSTICE V.IEELADRI RMO
. VICE-CHAIRMAN

AND

Th]f HOW'BLE JK.K. RANG? RAJZH 5 M(I.Lewd)

DATEL: & - @ - .cca

ORBERATUDG MENT

M,ASNG ./ R.A/C.ANO .
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Admit¥e¢! and Interim directions

j
!

Disposed bf with directionskn{

Dismissed

Dismissed ps withdrawn,
Lismissedffor Default.‘
Ordered/He jected v A

. [ ]
No order as to costs., Y.






